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Heard both sides. 

2. When the matter was called out for hearing, learned Advocate 

appearing for the Respondent submitted that the issue arising out of the 

present dispute has been settled under Sabka Vishwas (Legacy Dispute 

Resolution) Scheme, 2019 (SVLDRS). He has submitted the Form No. 1 & 

4, in support of conclusion of the proceedings arising out of the impugned 

order. 

3. Learned AR appearing for Revenue has raised the preliminary 

objection that there is no reference of the appeal filed before the Tribunal, 

in the above referred Forms. However, considering the fact that the 

adjudication order, which has been appealed against before the Tribunal 

has been referred to in the SVLDRS forms, we are of the view that such 
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reference of the adjudication order should suffice for the purpose of 

withdrawal of the appeal, as prayed for by the respondent.  

4. Therefore, in terms of the SVLDRS-4 Certificate No. 

L110320SV400558 dated 11.03.2020 issued by the department, the appeal 

cannot be proceeded further and accordingly, is dismissed as deemed 

withdrawal. 

 

(Order Dictated and pronounced in open court)  

     
 
 
 

(S.K. Mohanty) 
    Member (Judicial) 

 
 

(M.M. Parthiban) 
Member (Technical) 
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